
WP(C). No.143/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 Heard Mr. S.P.Sharma, learned counsel appearing for 

the petitioner, Mr. N.D.Chullai, learned Sr. GA, assisted by 

Ms. S.Bhattacharjee, learned GA, appearing for the 

respondents No. 2 to 5, and also Mr.  N.Mozika, learned CGC 

appearing for the respondent No.1. 

 

 Issue notice returnable 4(four) weeks.  

 

 No formal notice need be issued as the respondents 

have entered appearance through their learned counsels.  

  

 List this case on 23-07-2015.  

 

  

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



MC(CRP) No. 6/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 Heard Mr. A.G.Momin, learned counsel appearing for 

the petitioner. This is an application for condonation of delay 

of 184 days in filing the accompanying writ petition.  

  

 Issue notice returnable 4(four) weeks.  Petitioner is to 

take steps for service of notice to the respondent by registered 

post with AD within 5(five) days. 

 

 List this case on 23-07-2015.  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



MC[WP(C)]. No.100/2015 
in WP(C) No. 212/2013 

 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 List this case along with Contempt Petition No. 29/2014 

on 02-07-2015.  

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



Review Pet. No.19/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 List this case along with WP(C) No. 31/2014 after 

3(three) weeks on 16-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



WP(C). No.87/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 As prayed for by Mr. N.Mozika, learned CGC, 4(four) 

weeks’ time is granted as a last chance for filing affidavit-in-

opposition on behalf of the respondents.  

  

 List this case on 23-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



WP(C). No.91/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 Mr. A.H.Hazarika, learned counsel appearing for the 

petitioner prays for 3(three) weeks’ time for filing affidavit in 

reply to the affidavit-in-opposition filed on behalf of the 

respondents No. 1 and 2.  

  

 Prayer is granted.  

 

 List this case on 16-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



WP(C). No.92/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 Mr. A.H.Hazarika, learned counsel appearing for the 

petitioner prays for 3(three) weeks’ time for filing affidavit in 

reply to the affidavit-in-opposition filed on behalf of the 

respondents No. 1 and 2.  

  

 Prayer is granted.  

 

 List this case on 16-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



WP(C). No.93/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 Mr. A.H.Hazarika, learned counsel appearing for the 

petitioner prays for 3(three) weeks’ time for filing affidavit in 

reply to the affidavit-in-opposition filed on behalf of the 

respondents No. 1 and 2.  

  

 Prayer is granted.  

 

 List this case on 16-07-2015.  

 

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



WP(C). No.142/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

 Heard Mr. A.G.Momin, learned counsel appearing for 

the petitioners and also Mr. N.D.Chullai, learned Sr. GA, 

assisted by Ms. S.Bhattacharjee, learned GA, appearing for 

the respondents No. 3 and 4.  

 Issue notice returnable 4(four) weeks.  

 Petitioner is to take steps for service of notice to 

respondents No. 1 and 2 by registered post with AD within 

5(five) days.  

 List this case on 23-07-2015.  

  

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



MC[WP(C)]. No.105/2015 
in WP(C) No. 122/2015 

 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 In view of the judgment and order dated 25-06-2015, 

passed in WP(C) No. 122/2015, this Misc. Case also stands 

disposed of.   

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



MC[WP(C)]. No.120/2015 
in WP(C) No. 122/2015 

 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

25.06.2015   

 

  

 In view of the judgment and order dated 25-06-2015, 

passed in WP(C) No. 122/2015, this Misc. Case also stands 

disposed of.   

 

 

 

       JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 


